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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

0.A.No.504 OF 1999, DATE OF ORDER:5-4-1999,
BETWEEN:
R.Sudershan, sevee. Applicant

and

1. Tha Oirector, National Instituta of
Oceanography, Oona-Paula,
Goa-403 004.

2, Sri M.Krishna, Sanior FAQ,
Enquiry OfPicer, National Institute
of Oceanography, Oona-Paula,
Goa-403 004,

3. Government of India, Raep. by its
Secretary, Scienca and Technology
Ospartment, New Dalhi,

«ssseseR@3pondents

COUNSEL FOR THE APPLICANT :: Mr.V.Ajay Kumar
COUNSEL FOR THE RESPONDENTS :: Mr,C.B.Desai
Mmoo 3. fatoe -
CORAM: :
THE HON'BLE SRI R.RAHGARAJAN,MEMBER (ADMN)
"AND

THE HON'BLE SRI B.S.JAI PARAMESHWAR,MEMBER(JUDL)

: ORDER :

ORAL ORDER(PER HON'BLE SRI B.S.JAI PARAMESHWAR,MEMBER{J) )

Heard Mr.V.3uryanarayana Sastry for Mr.V.Ajay Kumar,
learned Counsel for the Applicant and Mr.C.B8.Desai,

learned Standing Counsel for the Respomants.
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2. The applicant herein while working as Scienmtist-'8'

vas served with memorandum of charges, vide Proceedings
No.1/973/91-N10, dated:17-11=1997 in respect of the mis-
conduct alleged in that charge. A detailsd enquiry was
conducted into and the Enquiry 0ffPicer submitted his
report dated:11-8-1998, Tha applicant submitted his
representation against the Pindings of the Enquiry Officer

on 3-9-1998,

3. The Disciplinary Authority i.e., Respondent no.1
af ter considsring the repressntation of the applicant
and the enquiry records, agreed with the findings of

the Enquiry Officer and imposed the penalty of reduction

0f Itz evpplicamts
of pay,to Rs.8,000/- in the scale of Rs.B8000-13500/- for
a period of 5 years with effaect from the date of the
Ql'MPLM;dV\
Ordar and furthar treated the period es not entitled

for full pay and allowances revoking the suspsnsion

grdsr.

4. The applicant has filad this 0A challenging the
Order passed by the Respondent no.1 bearing No.1/973/91-

MIO, dated:5-11-1998, and to quash the sama.

Se The applicsnt submits that the view taken by the
Enquiry Officer is perverse and hence, he requests faor

passing of the suitable Order in this OA,

e. The contentions as raised in the 0A can be put

forward to the Appellate Authority who pe—te—deal—ea_

has Bff quasi-judicial powers to deal with with those

cases. We have no doubt in our mind that the Appellate
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+Authority will take note of the contsntions raised

in his appeal and as well as in this OA, and pass

a suitable Order.

7. In viaw of the above, the DA is ordered as
under :-
“The applicant, iP so advissd, may
Arakerile
%&é%\a dotailsed appeal to the Appellate
Authority within a period of 21 days from
Qa
the date of receipt of, sopy of this Order

taking all contentions available to him.

If such an appeal is received by tha
Appaellate Authority, then the sams should
be dispoéed of within two months from the
date of receipt of that appesal. No doubt
the applicant is at liberty to approach
this Tribunal if he is to be aggrievad by

the Appellate Authority Order.”

8. The OA is disposed of as abova at the admission

stage itself. No costs.

The Registrary to send a copy of the DA to tha

Appellate Authority.

B8.5.) MESHWAR ) ( R.RANGARAJAN )
MEMB&ER (JUDL) MEMBE R (ADMN)
g e

DATED:this the Sth day of April,1999

Dictated to steno in the Open Court éhﬂfﬁ;
* %% Iy r
D3N

1
rll




e
. ~

copy TO:~
HOHKD

.1:

2.
3.

HHRR. M(A)
Hesae m(2)

- B.R.(a} —.

-

X </’;,/// Cié%(/f ‘ . % "

YST-AND_TIND COURT

., THT HON'BEL MR.B.3.JAL DARA

TYPED BY A  CHECKEZD BY
COMPARED BY APPROVID BY

THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERAB AD BENCH : HYDHRABAD

THE HON'BLE HR JUST D.HANASIR
12 - CHAIRN

. M. Rqa_mopa PRASAD
EMBER (A)

THE HDN gL MR.R. QQMGARAiiﬁ/x’q
memasR (A)

MEMBER (3)
DATED:. - §-4&-99
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